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concrete steps must have been taken: 
either on the telephone or by some 
other way they should enquire. 

Shri Abid Ali: We sent a wire to 
the State Government and we have 
110t received any reply. 

Mr. Deputy-Speaker: In such cases. 
when hon. Minister has the inf r a~ 
tion that communication is not COI11-
ing or the information required would 
not be available by the time the call-
ing attcn:.ion notice or any other 
notice would bc coming up, it would 
be better if he informs the Lok 
Sauhn SClTctariat so that this item 
may lIoi be fix('d for that dav but 
might be put off for some other: 

Shri Abid Ali: That was dOJ1C'. 

Shri Naushir Bharul'ha: Here is a 
( a~ , Sir, whcrc it IS reported that 23 
pL'I"SUnS lost their lives. Thi::; may be 
1](>10 o\'er till information is obtained-

Mr. Deputy-Speaker: Surely. Ill' 
has promised that as sCIon as he ge,ts 
the information, he will inform the 
House. 

Shri Abid Ali: I may submit that in 
matters which are within the State 
sphere, if We bothc'r them too much, 
they 00 not like it also .... (]nl(,TTup-
tions) . 

Mr. Deputy-Speaker: That is a 
different question, nol 10 be decided 
here, just at this moment. Whatever 
information the hon. Minister gets, he 
may lay it on the Table of the HOllse. 

Shrl Abid Ali: If I get. .... rInteT-
ruptions) . 

Mr. Deputy-Speaker: Order, order. 
Should I keep silent and allow all the 
other hon. Members 10 speak simul-
taneously? While I am pleading with 
the hon: Minister, every other hon. 
Member gets up and goes on speaking. 
I will keep silent and they may settle 
their affairs directly. The Minister 
Baid: 'If I ,et .  .  . ". 

N6w, that should not be the answer. 
It he has no intormation, he will in-
form the House that there is nO infor-
mation available. Then the bon. 

Members may have their OWn remedy 
and seek whatever way is open to 
them. 

Shri Abid Ali: Perhaps they lOay 
write to the MLAs. to take up that 
matter ...... (Interruptions). 

Mr. Deputy-Speaker: That would be 
a different thing. Why should we 
suggest it? I am surprised at thil' ... 
(Interruptions) . 

Shri Naushlr Bharucha: It may not 
be In'atf><i as di r ~l rl of. 

Mr. Deputy-Speaker: I agree with 
the hon. Member; I will put it down 
on som(' other day ..... (lnt.erruptions). 
Now. PRpers to be luid on the Table. 

PAPERS LAID ON THE TABLE 

ANNUAL REI'Ot:T ANV AUDITED Ac-
COl1N'fS ot' (i) INlJJAN H.ARE EARTHS 
LJMITF.O; J\l'oilJ (jj) TnAVANCORE 

MINEHALS LIMITED 

The Parliamentary Secretary to the 
Minister of Extcmal Affaln; (Shrt 
Sadath AU Khan): Sir, (In behalf ()f 
Shri Jawaharlul Ncilru, the Prime 
Minister of India, I bl'g to lay on the 
Table a c:opy eueh of the following 
reports under wb-sedion (1) of Sec-
tion 639 of the Companies Act, 1956:-

(i) Annual Report. of the IndilJn 
Rare Earths Limited for the 
year 1959-60 along with the 
Audited A<.'Counts and the 
comments of the Comptroller 
and Auditor-General thereon. 
(Placed in Library. See No. 
LT-2778/61) . 

(U) Annual Itcport of the Travan-
core Minerals LimIted tor the 
year 19519-60 along with the 
Audited Accounts and the 
comments Of the Comptroller 
and Auditor-GMm'Ill thereon. 
[Placed in Library. See No. 
LT-27777/61]. ,'. 

Mr. J)epIIt,.-SpeaIler: We 'have only 
one Prime Miru.ter here and he need 
not have described hJm by saylnll 
'Prime Mini.ter at India'; Prime Mba-
Ister meao. the Prime K1nlIter of 
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[Mr. Deputy-Speaker] 

India, so far as this House is concern-
ed. 

Hf:SULT OJ' ECONOMY MEASURES 

Shri Sadath All Khan: Sir, on be-
half of the Prime Minister, I beg to 
lay on the Table a statement showina 
the Result of the economy measures 
taken during the quarters ended the 
31st March, 1960 (and supplementary 
information for the three previous 
quarters of the year, 1950-60), 30th 
June, 1960, and 30th September, lil60. 
[Placed in Library. See No. 2786/ 
611. 

(i) ANNUAL REPORT AND AUDITED 
ACCOUNTS OF NATIONAL Nt:WSPRINT 

AND PAPER MILLS; AND 

(ii) REPORT H/60 ot· TilE WORKING 
GROUP FOil THt: COTTON TEXTILE 

INDUSTRY 

The Minister of Industry (Shri 
Manubhal Shah): I beg to lay on the 
Table a ('opy each of the following 
papers:-

(i) Annual Report of the National 
Newsprint and Paper !\Illls 
Limited for the year 195fl-60 
along with the Audited Ac-
counts and the comments of 
the Comptroller and Additor 
General thereon, under sub-
s(."(' ti On (1) of Spction 639 of 
the Companies Act, 1956. 

(ij) Revil'w by the Govl'rnment on 
the working of the abo\'e 
Company. [Placed on the 
Library. See No. LT-2787/61 

(iii) Report 1960 of the Working 
Group for the Cotton Textile 
Tndustry appointed by the 
N&tional Industrial DE'velop-
ment Corporation. 

(iv) Government Resolution No. 
22(l)-Tex(B)/60, dated the 
24th Mareh, 1961 on the above 
Report. [Plaa!d in Library. 
See No. LT-2791/tll] 

Mr. Depaty-Speaker: Order, order. 
Probably the hon. Members are ., 
absorbed in titeir talks that my voice 

does not reach them; but theirs is re-
aching me all right. 

BUDGET EsTIMATES FOR 1961-62 OF 
EMPLOYEES' STATE INSURANCE 

CoRPORA TION 

The Deputy Minister Of lannln~ 

and Labour and Employment (S.,rl 
L. N. Mishra): I beg to lay on the 
Tabl(. a copy of the Revised Estimates 
for the year 1960-61 and Budget Esti-
mates for the year 1961-62 of the Em-
ployees' State Insul'ance Corporation 
under Se<·tion 36 of the Employees 
St:ate Insurance Corporation Act, 1949. 
[Placed in Library. See No. LT-2792/ 

61 \. 

12.05 hrs. 

MESSAGES FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following message recl'ived from the 
SecrE'tary of Rajya Sabha:-

'I am directed to inform the 
Lok Sabha that tht" Telegraph 
Laws (Amendment) BIll, 1960, 
whidl was passed lly t.he Lok 
Sabha at Itg sitting hl'ld on ;he 
23rd Dec('mber. 1960, has b,'en 
passed by the Rajya Sabha at its 
silting hf'ld on the 2ith March, 
1961. w,th the following amend-

mE'nts:-

Enacting Formu'a 

1. That at pag!' I, linE' 1, for the 
words "Eleventh Year" the words 
"Twelfth Year" be substituted. 

Clause 1 

2. That at page 1, lint· 4, JOT the 
figure "1960" the figure "1961" be sub_ 

stituted. 

I am, theTefore. to return here-
with the said Bill in accordance 
with the provisions of rule 126 of 
the Rules of Procedure and Con-
duct of Busines!l in the Rajya Sabha 
with the request that tbe concur-
rence of the Lok Sabba k) the said 
amendments be communicated to 
this House.' 


